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ORDER(OraI) 

Per Nandita ,Chatte:rjee, Administrative Member: 

o.a. 350.0 1600.2017 

Heard Ld. Counsel for the applicant at length, who has challenged the 

appointment of respondent No. 4 as Director, All India Institute of Hygiene & 

Public Health. It is seen from the records and also from the oral 

submissions of Ld. Counsel for the applicant, that a representatibn dated 

17.11.2017 (Annexure "A-16" to the application) has been made to the 

competent authority I.e. respondent No. 3 seeking the applicant's 

appointment as Director on the basis of his seniority. 

Ld. Counsel for applicant prays that an order be issued to the 

Respondent No. 3 directinghLp?o' dss' p tFiepending representation 
v \ 

dated 17.11.2017 (nnue 	 a reasoned and 

speaking order. 

Ld. CouneIfor the ;re.sponde.tsipresent and 5ea 
Or 

We hereb' disose of fh 	ttePadmissi,sfage 	by directing 

the respondent 

representation an 

Patt a reasone'faid 2 '< 
:.Annè 	. A-xure'.1 6jo the'O (.j 

ng order on the 

within 8 weeks from 

the date of receipt of this 	 ate communication of the 

decision arrived at, to the applicant. 

It is made clear that we have not entered into the merits of the 

matter and all issues are left open for consideration as per Rules by the 

concerned respondent. 

The O.A. is disposed of accordingly. No costs. 
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(Dr. Nandita CFtterjee) 
	

(.Manjula Das) 
Administrative Member 	 Judicial Member 
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